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on human rights violations in India
emanating from Amnesty International;

(b) whether Governfient would re-
fuse to be influenced by such reports
and subtle pressures in reviewing its
stahd on Terrorists and Disruptive
ACt1v1t1es Act and such other enact-
ments aimed to curb terrorist and ex-
tremist activities on the Indian soil;
.and

(c) whether Government would
make the National Human  Rights
~Comml ssion, Wwhich has been recently
‘set up, the sole authority to investi-
‘'gate and adjudicate complaints of
violation of human rights in India?

" THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): (a) Amnesty
International has from time to time,
been réferring to the Ministry of
Home Affairs, allegations of human
rights violations in India. Allega-
tiong of a sweeping and generalised
nature have frequently been made in
these reports. A large number of the
allegations published in these reports
wére found to be exaggerated and
grossly distorted. Government have
been issping prompt and effective
rebuttals to all such reports.

(b) The need for a special law like
TADA to deal with an extraordinary
situation arising out of organised
terrorism and disruptive activities,
aided and abetted externally, de-
pends on the prevailing security and
law and order environment: Decision
on whether the law should continue
or not is taken by Government on me-
rits. There is no question of a
-Government decision on such a vital
subject being influenced by any other
agency..

(c) The NHRC, set up under the
Protection of Human Rights Act, 1993
1s empowered to inquire, suo-motu oOr
on 2 petition presented to it by a vic-
tim or any persoms on hjs behalf, into
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complaints of violations of human
rights or abetment thereof- Provision
has also been made under the said
Act for setting up of Human Rights
Commissions by
ments.
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Producers ; of House on Wheels and
. s+ Caravans

SHRIKANT RAMCHAN.
DRA JICHKAK:

SHRI RAM RATAN RAM:

*55. DR.

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) how many produc¢rs of ‘House
on Wheels’ or ‘Caravans’ are there in
the country and what is their annual
production;

(b) what is the policy of Govern-
ment in this regard;

(c) what is being done to encourage
such production; and

(d) whether Government plan any
camping sites for such <¢aravans in
metropolitan cities?

THE MINISTER OF $fATE OF THE
MINISTRY OF SUKFACE TRANS-
PORT (SHRI JAGDISH TYTLER): (a)
to (d). As per Motor Vehicles Act
there are no vehicles called ‘House
on Wheels’ or ‘Caravans’. The Go-
vernment have also no specific scheme
for assistamce in the production of
House on Wheels and Caravans for for
setting up of any camping sites.

Misuse of TADA

#56. SHRI GAYA SINGH :
SHRI GURUDAS DAS GUPTA

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
number of persons booked under
TADA during last five years is more
than one lakh;

(b) wheher it is also a fact that the
TADA Act has been blindly misused
by Government and by the police;

(¢) if so, what are the details there-
of; and



